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IN THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI 

OA No. 68 OF 2022 

IN THE MATTER OF: 

Raman Sharma 
                                                             ---------------------------- Petitioner 
 

v/s 
State of Haryana and others  
                                                           ------------------------------ Respondents  

 
That Objections on the contents, facts and figures submitted in their respective 
replies by Respondent No- 2 i.e. RO, Gurugram Region (N) HSPCB and member 
secretary HSPCB Panchkula, Respondent No-3 i.e. Municipal Corporation 
Gurugram, Respondent No-4 i.e. DGTCP Haryana, Respondent No-5 i.e. Haryana 
Shehri Vikas Pradikaran, Respondent No-8 i.e. M/s Malibu Estate Private 
Limited submitted details of facts & figures before the MOEFCC and SEIAA in 
writing with the Title Environment Clearance Application for Residential 
Plotted colony along with Group Housing Component at Sector -47 & 50, 
Gurugram, Haryana.    
The link of Application for Environment Clearance submitted by respondent no 
– 8 before the MoEFCC is as under –  

 
https://drive.google.com/file/d/1rDbJ7_68pICJJnLVd3Zi4Ng577ZQckGv/view?
usp=drive_link 

 
Respectfully Showeth, 
 
1. That Complainant of O.A - 68 – 2022 Raman Sharma S/o Sh. Narendra Nath 

Sharma resident and owner of property no. CW-58, F.F, Malibu Town, Sector-
47, Gurugram is a law abiding person and reported following complaints 
while performing Constitutional duty and service for society-; 
i. Plantation of 4650 saplings with the help of Forest Department and HUDA 

from 2004 to 2011.  
ii. Placement of water harvesting mechanism with the help of CocaCoal. 
iii.  Composting mechanism placed for green waste in Nursery area.  

 
A. List of Violations reported to DTCP, HUDA, HSPCB, MoEFCC, Forest 

Department and MCG.  
a. Illegal sale of floors by subdivision of 128 plots with SUPER AREA. 
b. No plots sold under the category of “No Profit No Loss” (NPNL).    

866

https://drive.google.com/file/d/1rDbJ7_68pICJJnLVd3Zi4Ng577ZQckGv/view?usp=drive_link
https://drive.google.com/file/d/1rDbJ7_68pICJJnLVd3Zi4Ng577ZQckGv/view?usp=drive_link


4 
 

c. Construction & Demolition without any approval from DTCP on Green area 
& open space.  

d. 71 oversize plots of area measuring 20.16 Acres approx as per MCG record.  
e. Sale of Plots in variation of size against approved size by the DTCP, Haryana.   
f. Non-construction of Community building till 2012.   
g. Violations of Building laws.  
h. Objection of the shifting of sites belonging to one license land to another 

license land in 2008.  
i. Non-placement of Sewage Disposal mechanism till December, 2012 

(Malibu town was without any sewage connection from HUDA and 
without STP was placed. Respondent no. 8 was caught red handed while 
putting sewage in open area, green area and storm water drains.) 

j. Complaint regarding non-placement of Garbage collection point as per 
zoning plan approved in 2008.   

k.  Encroachment and Illegal construction in green area.  
l. Misuse of ground water.  
m. Dumping of waste.  
n. Environment clearance.  
o. Cleaning & Sanitation mechanism.  
p. Waste mechanism.  
q. Illegal sale of land under green area & open space.  
r. Erroneous approvals to services & buildings by DTCP.   
s. Erroneous issuance of Consent to Operate (CET) by HSPCB in 2010.  
t. Completion of all services including service roads.  
u. Conversion of Community Building into Institutional buildings/Facilities.   
 

B. That reply submitted by respondent no. 2, 4, 5 and 8 before the Hon’ble 
Green Tribunal are misleading and incorrect. The contents under list of 
licenses are incomplete as license no. 86 of 2008 annexed as - Annexure – 
A-1  issued to M/s Malibu Estate Pvt Ltd and Mrs. Mukhtiyari widow of Late 
Sh. Rupen alias Rupal issued vide endst. no 1622 dated Chandigarh, the 
11.04.2008 by Shri S.S. Dhillon, Director, Town and Country Planning 
Haryana Chandigarh and same was informed to CA HUDA Panchkula MD, 
HVPN Panchkula Director Urban Estate Haryana, Administrator HUDA 
Gurgaon, Chief Engineer HUDA Panchkula, Superintending Engineer HUDA 
Gurgaon, LAO Gurgaon, STP (Enforcement) Haryana, Chandigarh, District 
Town Planner Gurgaon, Accounts Officer, Office of DTCP, Chandigarh is not 
included in the list of Licenses. The land schedule of license no. 86 is attached 
as ANNEXURE –A- 2 for ready reference. Following are details of violations 
of applicable act & rules-; 
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i. The Section 3(3)(a)(iv) of the Haryana Development and Regulation of Urban 
Areas Act,1975 and Section 11(e) of the Haryana Development and 
Regulation of Urban Areas Rules, 1976 and point 1(e) of LC-IV Dated 8th 
December, 1994 between M/s Malibu Estate Pvt. Ltd and The Director, Town 
& Country Planning, Haryana are self-explanatory on the subject Community 
Buildings. The content are “ That the owner shall construct at his own cost or 
get constructed by any other institution or individual at its cost School, 
Hospitals, Community Centers and other Community buildings on the land 
set apart for this purpose or undertakes to transfer to the Government at any 
time, if so desired by the Government, free of cost, the land set apart for 
Schools, Hospitals, Community Centers and other Community buildings in 
which case the Government shall be at liberty to transfer such land to any 
person or institution including the local authority on such terms and 
conditions as it may lay down.  

ii. NO THIRD PARTY RIGHTS WILL BE CREATED WITHOUT OBTAINING THE PRIOR PERMISSION 

OF THE DTCP. All the community buildings will be got constructed by the 
Colonizer within time period so specified by the Director.”  

iii. The definition and use of Community Buildings in the Punjab Scheduled 
Roads and Controlled Areas Restriction of Unregulated Development Act, 
1963 and RULES, 1965 is vide clear with the nature and purpose,”The 

meaning of community building and community assets are clearly defined in 

the Punjab Scheduled Roads and Controlled Areas Restriction of Unregulated 

Development Act, 1963 Under section 3 ( e ), explanation 1 & 2, 

“Explanation- (1) “ Public utility buildings” means buildings belonging to 

Government, Government controlled Organizations, Local  Bodies, Voluntary 

Organizations and individuals which are being used for the benefit of public 

at large without profit motive.; and Explanation- (2) “Community assets” 

means assets belonging to Government, Government Controlled 

Organizations, Local bodies, Voluntary Organizations, and individuals which 

are created for the beneficial use of public at large without profit motive]”.  
iv. All community buildings are sold with land, whereas the community 

buildings were planned on the non-salable area and amalgamated land of 

Public Park.  ANNEXURE –A-6 &A-7 and A-15 to A-18 and A-20 to A-27.  
v. That layout plan is still not approved for residential plotted colony being 

developed by Respondent no-8. This fact is revealed through letter memo 

no. ZP-5-vol-IV/SD(DK)/2019/6680 dated 07-03-2019, issued by Shri 

Narender Kumar, District Town Planner (HQ) for Director, Town and 

Country Planning Haryana Chandigarh to Malibu Estate Private Limited, 38, 

DDA Commercial Complex, Kailash Colony, Extn. Zamrudpur, New Delhi-

110048 with copy to DTP Gurugram vide letter memo no. ZP-5-vol-IV/SD 

(DK)/2019/6681 dated 07-03-2019. 
vi. The Demarcation is also not completed despite the Orders of the DTCP, 

Haryana. ANNEXURE –A- 34 & A-35-A to A-38.  
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vii. Four FIRs against Respondent No-8 i.e. M/s Malibu Estate Private Limited 
by Respondent No. 3, 4 & 5 and two cases in the Spl. Environment Court, 
Faridabad by Respondent No. 2. Many cases against Respondent No-8 i.e. 
M/s Malibu Estate Private Limited in District & Sessions Court Gurugram. 
ANNEXURE –A-20 to A-24.   

 
2. That details given under heading “remarks” regarding OC & part completion 

certificate in point no. 5 as chart establish facts on part completion certificate 
and occupation certificates were issued erroneously and same was informed 
to DTCP in the year 2008. The same complaint was taken before Hon’ble 
Lokayukta in 2011. In this regard copies of service plan estimates were given 
to Mrs. Akansha Tanwar AEE (member of Committee as representative of 
HSPCB Gurugram region (N)) and also copies were given to all respondents 
multiple time.  
Following are irregularities, violations and defective approvals given to 
integrated residential plotted Colony namely Malibu Towne, situated in 
Sector 47 & 50 Gurugram spreaded in area measuring 204.796 Acres. The 
letter endst. No. 9546 dated 22.06.2015 issued by Shri A.K.Maken 
Superintending Engineer HUDA Circle-II Gurgaon to Chief Engineer -I HUDA 
Panchkula regarding service plan estimate for Malibu Towne Gurgaon. 
ANNEXURE –A- 9.  
ii. The drawing for services was approved vide CE HUDA Memo no. 5018 

dated 3.07.2000, whereas Part Completion Certificate & Occupation 
Certificate thereon for services was issued in year 1996 for license granted 
in year 1992, 1993 & 1994 for area measuring 138.82 Acres. Finally service 
plan estimates were approved vide Endst.  No. LC-171-VOL-II-JE(VA)-
2016/24618 dated 8.11.2016 issued by DTCP Haryana to Malibu Estate Pvt 
Ltd and ors for license no. 71-75 of 1992 and 15-19 of 1994 for group 
housing component on land measuring 11.9 Acres. ANNEXURE –A- 10. 

iii. The other service plan estimate for 3.465 Acres for license number 71-75 
of 1992, 4-8 of 1993, 15-19 of 1994, 4-8 of 1995, 36-46 of 1997 and 15 of 
2008 issued vide Memo number 5280 dated 25.4.2014 issued by Shri A.K. 
Maken Superintending Engineer HUDA Circle-II Gurgaon to Chief Engineer-
I HUDA Panchkula.   

iv. That above mentioned documents are in confirmation to part completion 
certificate & Occupation Certificate mentioned in reply of respondent no.-
2, 4, 7 & 8 are defective & wage, which were issued to respondent no - 8 
for extraordinary benefit by respondent no-4 & 5. ANNEXURE –A- 3 to A-5. 

That information provided in tabular form for Occupation certificate obtained 
for community buildings is given with incomplete details of  community 
buildings without land schedule (the land for community buildings taken from 
saleable 55% area or non-saleable 45% area) by Respondent no. 2 & 8. As the 
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schedule of area mentioned in the approved demarcation plan in 2008, 
contains no details of land for community buildings under saleable area. 
ANNEXURE –A- 7. Most of community buildings are sold and created third 
party rights without any valid permission form DTCP Haryana. It sounds that 
the land is taken out of green area for all 16 community buildings. Application 
for Environment Clearance submitted by respondent no – 8 before the MoEFCC 
contains details of area and link is as under –  

 
https://drive.google.com/file/d/1rDbJ7_68pICJJnLVd3Zi4Ng577ZQckGv/vie
w?usp=drive_link  
 

3. The following are serious violation and matter of land grabbing by 
respondent number 8 in connivance with respondent number 4, 3, 2 & 7-;  

a. Land for service road is amalgamated with plot of commercial site situated 
in sector 50 by the name of Good Earth City Mall and dispensary site and 
M/s Nikiyog Builwell Pvt Ltd C/o Spaze Towers Pvt Ltd, sector 47 Gurugram, 
Malibu Estate Pvt Ltd for some other purposes which is well in the notice of 
all respondents. Approximately 50 Acre land is missing because in-principle 
approved layout plan vide drawing number DTCP-5626 dated 28.09.2016 
was objected by many residents and property buyers which is accepted by 
respondent no. 8 in reply.  In this regards, letter endst no. ZP-5-vol-
IV/AD(RA)/2021/16699-701 dated 13.07.2021 issued by DTCP Haryana to 
Senior Town Planner, Gurugram with direction to conduct demarcation of 
site and completed within 7 days i.e. by 20.07.2021, which is not yet 
completed to protect the offence.    

b. The green area and public parks amalgamated by commercial sites situated 
in sector -47 & 50  by the name of Good Earth City Mall (30.2% of plot area) 
& Platinum Tower on Grurugram -Sohna side (more than one acres approx.) 
and by owner of dispensary site (2 Acres approx.) and club area (one acres 
approx.,) and in plots under residential area (71 oversize plots by 20.16 
Acres approx. as per MCG record) by Malibu Estate Private Limited & Ors 
for some other purposes which is well in the notice of all  respondents 
including M/s Nikiyog Builwell Pvt Ltd C/o Spaze Towers Private Limited, 
sector 47 Gurugram Pictures attached. ANNEXURE –A- 11 to ANNEXURE –A- 

14 and ANNEXURE –A- 19. 
 

4. That reply to Respondent No. 8 i.e M/s Malibu Estate Pvt Ltd is far from truth.   
The violation of Section 2.1 of Haryana Building Code, 2017 is accepted by all 
responsible agencies. That Respondent No. 8 should have read Section 18(2) 
before raising objection in The National Green Tribunal Act, 2010. That the 
Article 51A of the Constitution of India deals with the fundamental duties of 
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citizens and under clause (g), it is the duty of every citizen “to protect and 
improve the natural environment including forests, lakes, rivers and wildlife, 
and to have compassion for living creatures”. Both fair trial and fair 
investigation are part of constitutional rights guaranteed under Articles 20 
and 21 of the Constitution of India. Following are more reasons which permit 
any Resident/property owner to take matter to any Court of Law.  
 

5. That the construction project “Malibu Town”, integrated residential colony, 
located in Sector- 47 & 50, Gurugram required to obtain the Environment 
Clearance for whole township for an area measuring 204.796 acres. As soon 
as the proceedings of EIA Notification 1994 S.O 60 (E) dated 27th January 
1994 initiated, the said project became a Violation Case under the category 
of Expansion Project as digging for ground water & other services and for 
building construction was started according to Respondent no. 8 itself. Three 
complaints were lodged before the Secretary, Government of India, MoEF, 
New Delhi from 2008 to 2011 with relevant documents as the SEIAA was not 
operational. The necessary directions were issued to the Financial 
Commissioner & Principal Secretary to Government of Haryana, Chandigarh 
as this project was planned for commercial and institutional activities apart 
from massive construction with consumption of ground water in massive 
quantity with all possibility of the generation of pollution of all kinds.  
 

6. That all Licensee Companies, Directors & individuals under M/s Malibu Estate 
Pvt Ltd are responsible to take Environment Clearance for the total built-up 
area measuring 6,64,412.826 Sqm as per the written confession before 
MoEFCC on 24-08-2017. The Page No. 1 of Environment Clearance 
Application of M/s Malibu Estate Pvt Ltd confirms the statement correct.  

 
https://drive.google.com/file/d/1rDbJ7_68pICJJnLVd3Zi4Ng577ZQckGv/view?
usp=drive_link 
 

 
7. That Environment Clearance has to be taken for entire project, not for a 

building or any specific construction, according to the S.O.60 (E) dated 27-1- 
1994. Provisions of the EIA Notification, 1994, up to S.O 1533 (E), dated the 
14th September, 2006 are very loud & clear with specific directions on 
Environment Clearance for construction projects under the category of 
Expansion Project. The first expansion of construction project “Malibu Town” 
was done for an area measuring 107.682 Acres to 123.86 Acres by adding 
16.18 Acres through additional Licenses no. 4-8 of 1993on 19-03-1993 just 
after Notification published as SO No. 80(E) dated 28th January, 1993 for 
objections & suggestions.  
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8. That S.O. 60 (E)- Whereas a notification under clause (a) of sub-rule (3) of 

rule 5 of the Environment (Protection) Rules, 1986 inviting objections from 
public within sixty days from the date of publication of said notification, 
against the intention of the Central Government to impose restrictions and 
prohibitions on expansion and modernization of any activity or new projects 
being undertaken in any part of India unless environmental clearance has 
been accorded by the Central Government or the State Government in 
accordance with the procedure specified in that Notification was published 
as SO No. 80(E) dated 28th January, 1993; and Notification vide S.O. 801(E), 
dated 7th July, 2004 which was later amended vide no. S.O 1236 (E) dated 
the 27th October, 2003 - Whereas a draft of certain amendments of the 
notification of the Government of India in the Ministry of Environment and 
Forests vide number S.O.60 (E), dated the 27th January 1994 was published 
in the Gazette of India, Extraordinary, Part II, section 3, sub-section (ii) vide 
number S.O.1236 (E), dated the 27th October, 2003 inviting objections and 
suggestions from all persons likely to be affected thereby within a period of 
sixty days from the date on which copies of the Gazette containing the said 
notification were made available to the public; The principal notification 
was published in the Gazette of India vide number S.O.60 (E) dated 27-1-
1994 and subsequently amended vide:  
• S.O. 356 (E) dated 4th May, 1994,  
• S.O 318 (E), dated 10th April, 1997,  
• S.O. 73 (E) dated 27th January, 2000,  
• S.O. 1119 (E) dated 13th December, 2000, 3  
• S.O. 737(E) dated 1st August, 2001,  
• S.O.1148 (E) dated 21st November, 2001,  
• S.O. 632 (E) dated the 13th June, 2002,  
• S.O. 248 (E) dated the 28th February, 2003,  
• S.O. 506 (E) dated the 7th May, 2003,  
• S.O. 891(E) dated the 4th August, 2003,  
• S.O. 1087(E) dated the 22nd September, 2003,  
• S.O 1533 (E), dated the 14th September, 2006. 
 

9.  That it is pertinent to mention that all Licensee Companies & individuals 
under M/s Malibu Estate Pvt Ltd & Ors did not file any objection or 
suggestions on any of the EIA Notifications being a developer of integrated 
residential colony. M/s Malibu Estate Pvt Ltd & Ors did all activities which 
forced any ongoing project to take Environment Clearance necessarily to 
avoid becoming violation case. Following are activities which confirm the 
construction project “Malibu Town”, integrated residential colony, located 
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in Sector- 47 & 50, Gurugram as a violation case as per activities mentioned 
in the Notification-;  
I. Modernization  
II. Modification  
III. Change in Scope of Work  
IV. Change in Plan  
V. Expansion  
VI. Increase in Pollution Load.  

 
10.  That Licensee Companies and individuals under M/s Malibu Estate Pvt Ltd 

& Ors done Expansion of project five times from 1993 to 2008 with approval 
of the DTCP, Haryana from the area measuring 107.682 Acres to 204.796 
Acres with increase of population and Built Up area from 664412.826 Sqm 
+ illegal & unapproved construction approximately 324100 Sqm.  

i. The second last Expansion of Project of 180 Acres to 204.796 Acres with 
carry forward of balance construction and development works of 
Commercial Buildings in 8 Acres, Group Housing clubbing with all existing 
services including incomplete infrastructure with unauthorized and 
unapproved construction.  

ii. The Page No. 1, 21, 50, 51 of Environment Clearance Application of M/s 
Malibu Estate Pvt Ltd to read with REVISED LAYOUT PLAN vide drawing no. 
DTCP-5626 dated- 28-09-2016 for an area of 204.796 Acres are evidence 
to prove the statement.  

iii. The modernization of the project with and without approval of the DTCP, 
Haryana under seven various categories by MEPL.  
a. STPs are placed for generation of treated water without any provision 

in the Service Plan Estimates and any prior approval from HSPCB.  
b. 15 Nos of DG Sets are placed for generation of Electricity without any 

provision in the Service Plan Estimates and any prior approval from 
DHBVN & HSPCB & DTCP.  

c. Underground Water Harvesting Pits were placed without any provision 
in the Service Plan Estimates for protection of Ground Water.  

d. No mentioning of SUPER AREA.  
 

11. Modification in Principal approved Plan in 1992 on five occasions with the 
approval of the DTCP, Haryana. On 38 occasions modification was done 
without any permission.  

i. Shifting of sites from one Licensee Land to other Licensee land after the 
grant of erroneous PART COMPLETION CERTIFICATES.  

ii. Size of sites were increased after grant of erroneous PART COMPLETION 

CERTIFICATES.  
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iii. The details of some unapproved modifications are already submitted 
before the SEIAA on 12-10-2023 and 24-10-2023. Modifications are visible 
as unapproved additional construction of Club Building, plots created & 
sold in variation of approved size without any approval from DTCP, 
Haryana, 444 floors were created and sold illegally without any approval 
from DTCP, Haryana and none of the floors has granted Occupation 
Certificate so far, Super area was created and sold without any approval 
from DTCP, Haryana.  

iv. Change in Scope of Work is already visible in various FIRs against M/s 
Malibu Estate Pvt Ltd & Ors. Various reports of Government Departments 
confirming additional unapproved construction on green area at 42 places 
& no placement of service road despite a mandatory component, DG sets 
placed on green area are some changes in Scope of Work.  

v. The contradiction about the size & number of PLOTS with Layout Plan with 
point no 1 on Page No. 52 under Plotted Colony (A) of Environment 
Clearance Application of M/s Malibu Estate Pvt Ltd, confirms the Change 
in Scope of Work was done by violation of approved category of plots. 
Content on Page-72, 73 & 74 of Environment Clearance Application of M/s 
Malibu Estate Pvt Ltd, are self-accepted details in Change in Scope of Work 

M/s Malibu Estate Pvt Ltd.  
vi. Change in Plan was done on five occasions from 1993 to 2008 for an area 

of 97.11 acres which is 47.5 % of total area. The services of each additional 
license granted from 1993 to 2008 were attached with the services 
planned, developed & approved through Part Completion Certificate on 
23-02-1996 by five change of approved plan. The Layout Plan, 
Demarcation Plan Zoning Plan, place & size of Plots, addition of 
commercial activities like Hotel (204 rooms), Office space, Restaurants & 
Bar etc., floors, STPs, DG Sets shifting of sites & change in size of more than 
800 plots.  

vii. The contradiction about the size & number of PLOTS in Layout Plan with 
point no 1 on Page No. 52 under Plotted Colony (A) of Environment 
Clearance Application of M/s Malibu Estate Pvt Ltd, confirms Change in 
Plan was done by violation of approved category of plots. Increase in 
Pollution Load was reported to the HSPCB & T&CP on many occasions. 
Expansion of existing projects [listed in item numbers 2, 3, 4 & 5 of the 
Schedule having Prior Environmental Clearance with no increase in 
pollution load shall be exempt from the requirement of prior EC.  

viii. Estimated pollution load was without DG Sets, Hotel Waste, Hospital 
Waste, additional pollution load out of increased sewage effluents, solid 
waste & C & D Waste and hazardous waste. The Page No. 5, 22, 50, 57, 70 
of Environment Clearance Application of M/s Malibu Estate Pvt Ltd. 

ix. No mentioning of SUPER AREA.  
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12.  That S.O. 1533(E). - Whereas, a draft notification under sub-rule (3) of Rule 

5 of the Environment (Protection) Rules, 1986 for imposing certain 
restrictions and prohibitions on new projects or activities, or on the 
expansion or modernization of existing projects or activities based on their 
potential environmental impacts as indicated in the Schedule to the 
notification, being undertaken in any part of India, unless prior 
environmental clearance has been accorded in accordance with the 
objectives of National Environment Policy as approved by the Union Cabinet 
on 18th May, 2006 and the procedure specified in the notification, by the 
Central Government or the State or Union territory Level Environment 
Impact Assessment Authority (SEIAA), to be constituted by the Central 
Government in consultation with the State Government or the Union 
territory Administration concerned under sub-section (3) of section 3 of the 
Environment (Protection) Act, 1986 for the purpose of this notification, was 
published in the Gazette of India ,Extraordinary, Part II, section 3, sub-
section (ii) vide number S.O. 1324 (E) dated the 15th September ,2005 
inviting objections and suggestions from all persons likely to be affected 
thereby within a period of sixty days from the date on which copies of 
Gazette containing the said notification were made available to the public; 
And whereas, copies of the said notification were made available to the 
public on 15th September, 2005.  

 
13.  That in the year 1992, construction project “Malibu Town”, integrated 

residential colony, consisting of Plots, Group Housing, Commercial, 
Community Buildings and Public Utilities, located in Sector- 47 & 50, 
Gurugram was planned by M/s Malibu Estate Pvt Ltd & 10 various other 
companies and individuals for area measuring 107.682 Acres is a case for 
violation of EIA Notification 2006. ENVIRONMENT IMPACT ASSESSMENT 

NOTIFICATION S.O.60(E), dated 27/01/1994 (incorporating amendments vide S.O. 356(E) 
dated 4/5/1994, S.O. 318(E) dated 10/4/1997, S.O. 319 dated 10/4/1997, S.O. 73(E) 
dated 27/1/2000, S.O. 1119(E) dated 13/12/2000, S.O. 737(E) dated 1/8/2001, S.O. 

1148(E) dated 21/11/2001, S.O. 632(E) dated 13/06/2002) were violated by M/s 
Malibu Estate Pvt Ltd in connivance of some government offices.  

 
14.  That clause 1) of the ENVIRONMENT IMPACT ASSESSMENT NOTIFICATION S.O.60 (E), 

dated 27/01/19941) - Whereas a notification under clause (a) of sub-rule (3) 
of rule 5 of the Environment (Protection) Rules, 1986 had imposed 
restrictions and prohibitions on the expansion and modernization of any 
activity or new projects being undertaken in any part of India unless 
environmental clearance has been accorded by the Central Government or 
the State Government in accordance with the procedure specified in that 
notification was published as SO No. 80(E) dated 28th January, 1993, hence 
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M/s Malibu Estate Pvt Ltd was responsible to take environment clearance 
for construction project “Malibu Town”.  

 
15.  That Section 2) Requirements and procedure for seeking environmental 

clearance of projects: I.(a) Any person who desires to undertake any new 
project in any part of India or the expansion or modernization of any 
existing industry or project listed in the Schedule-I shall submit an 
application to the Secretary, Ministry of Environment and Forests, New 
Delhi, hence M/s Malibu Estate Pvt Ltd was responsible to take environment 
clearance for construction project “Malibu Town” as directions were issued 
to the Financial Commissioner & Principal Secretary to Government of 
Haryana, Chandigarh.  

 
16.  That drawing of services for Group housing area of construction project 

“Malibu Town” was approved by the Executive Engineer, HUDA Division No. 
II, Gurgaon on 31-05-2000 and the Superintending Engineer, HUDA Circle 
Gurgaon on 09-06-2000 and the Superintending Engineer, HUDA (HQ), 
Panchkula on 27-06-2000 and Chief Engineer, HUDA, Panchkula vide Memo 
No. 5018 Dated – 03-07-2000 on services with confirmation of fully 
functional services at site of Group Housing component, laid by Colonizer 
i.e M/s Malibu Estate Pvt Ltd & Ors of Integrated Residential Plotted Colony 
namely Malibu Town for area measuring 11.89 Acres, whereas Occupation 
certificate vide Memo no. 5DP-2000/13077 Dated-30-08-2000 was issued 
just after 2 months of approval of drawing of services. This is confirmation 
of offence. 

 
17.  That the Hon’ble Green Tribunal may call details from DTCP, Haryana & CA, 

HSVP, Panchkula regarding Expansion & Modernization of construction 
project “Malibu Town”, integrated residential colony, located in Sector- 47 
& 50, Gurugram with Modification during last 30 years and Change in Scope 
of Work with and without approval through Change in Plan for commercial 
gains causing Increase in Pollution Load by Licensee company M/s Malibu 
Estate Pvt Ltd & Ors.  

 
18.  That Layout Plan is violated and still waiting for regularization. The 

quantum of GREEN AREA is still not even known to Licensing authority. 
Service road is still not placed. Road size are much shorter. Services are 
defective and causing pollution across township. Four FIRs against 

Respondent No-8 i.e. M/s Malibu Estate Private Limited by Respondent No. 
3, 4 & 5 and two cases in the Spl. Environment Court, Faridabad by 
Respondent No. 2. Many cases against Respondent No-8 i.e. M/s Malibu 
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Estate Private Limited in District & Sessions Court Gurugram. ANNEXURE –A- 

32 & ANNEXURE –A- 32 – A and ANNEXURE –A- 29 read with ANNEXURE –A- 28.  
 

19.  The reply of Respondent no. 8 i.e M/s Malibu Estate Pvt Ltd is misleading, 
false, vague and out of contest. Respondent no. 8 is habitual fraud & liar. 
Before making any statement, that too on writing and under affidavit, it is 
essential to collect complete detail of the matter. Respondent no. 8 must 
read the final Order of the case titled under Original Application No. 

124/2017 Sarv Jan Kalyan Sewa Samiti Applicant Versus Union of India 

& Ors. Respondent(s). Respondent no. 8 must take complete details of 

cases and complaint lodged against Applicant of OA-68-2022, Raman 
Sharma before making passing remarks. It is the constitutional right of a 
Citizen of India to initiate legal action for losses and damages and take 
compensation through the Court. Till date no verdict has pronounced by 
any Court of the Country against Raman Sharma S/o Sh. Narendra Nath 
Sharma resident and owner of property no. CW-58, F.F, Malibu Town, 
Sector-47, Gurugram.    

 

20. That it is prayed before the Hon’ble Green Tribunal to form a committee and 
take site report on status of Open area & Green area of project “Malibu 
Town”, as an integrated residential colony, located in Sector- 47 & 50, 
Gurugram.   

 
21. That it is prayed to allow this Application with above stated objections and 

facts and issue necessary directions to M/s Malibu Estate Pvt Ltd & Ors to 
take Environment Clearance. The above written statement may kindly be 
taken on record.  

 

Details of facts & figures produced before MOEFCC and SEIAA by 

Respondent No. 8 M/s Malibu Estate Pvt Ltd in writing with the Title 

Environment Clearance Application.  

All contents are verified, testified and certified.  

 

1. Project- New (ECA-2017 Page no. 01, Point-4).  

2. Category of project – A. (ECA-2017 Page no. 01, Point-6).  

3. (ECA-2017 Page no. 01, Point-3).   
i. Plot Area-Area under Group Housing-48,117.13 m2 (11.89 Acres)-Area under 

Plotted Colony- 7, 80, 662.88 m2 (192.906 Acres). 
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Total Plot Area = 8, 28, 780.01 m2 (204.796 Acres) for 34506 Population 
(moving population is not included).  

ii. Built Up Area - Plotted Colony 5, 56, 218.71 m2 + Group Housing 1, 08, 194.116 
m2  
Total Built-up Area = 664412.826 m for 34506 Population (moving population 
is not included).  

iii. Ground Coverage - Plotted Colony 4, 22, 362.31m2 Group Housing 7,074.746 
m2  
Total Ground Coverage = 429437.056 m 2.  

4. Whether proposal involves approval/clearance under: if yes, details of same 
and status to given (ECA-2017 Page no. 02 & 03, Point-21).  
a)- Forest (conservation) Act 1980? – No. The unit does not fall in any notified 

reserved forest area. 
Fact- One Band crossing Malibu Town and Four Panchayati Rasta (Revenue 
Road) are under encroachments need Forest approval. The DFO has issued 
letter to the DTP (P), Gurugram in this regard.  

5. AREA STATEMENT - (ECA-2017 Page no. 21 & 22). 
Point- 9 - Built-up Area Detail - 664412.826 m2 (1, 08, 194.116 m2 Group 
Housing + 5, 56, 218.71 m2 Plotted Colony). 
Point-10 – Total no of Plotted Unit – 1396 Units.  
Point-11 – Total no of Unit (Group Housing) - 672 (Residential Unit-376 + EWS 
Unit-72 + Service Personnel Unit-224).  
Point-12– Total no of Units (Plotted Colony + Group Housing) = 2068.  
Point-15- No. of DG Sets (5 Total capacity 4000 KVA) Plotted Colony 2 X 750 KVA 
+ Group Housing 2 x 750 KVA + 1 X 1000 KVA. 
Point-16- Water requirement & Sources – 4504 KLD Total (Plotted Colony 4103 
KLD + Group Housing 401 KLD). Fresh Water – 3156 KLD + Recycled water 1348 
KLD = 4054 KLD.  
Point-17- Sewage Treatment & Disposal – STP capacity- 3 no. of STP of total 
capacity 3440 KLD (1600 & 1490 KLD for Plotted Colony and 350 KLD for Group 
Housing.  
Sewage Discharge – Total 2583 KLD recycle water will be obtained out of which 
113 KLD shall be utilized for the purpose of flushing. 1235 KLD for landscape 
development and 1235 KLD shall be supply to nearby construction sites.  
Point-18- Estimated Population – 34506 Persons (Plotted Colony 32022 
persons + Group Housing 2484) = 34506 Persons (floating population is not 
included.  
Point-19- Green area proposed @ 30.2% of plot area (8, 28, 780.01m2) – 1, 20, 
499.98m2 (14.5% of plot area).  
Point-20-Cost of Project – 750 Crore 

 

6. SALIENT FEATURES OF PROJECT - (ECA-2017 Page no. 50 to 51).  
Point-3 – Total Plot area - 8, 28, 780.01m2 (204.796 Acres).  
Point-4 – Total Site area for Group Housing – 48, 117.13m2 (11.89 Acres)  
Point-5 – Total Site area for Plotted Colony - 7, 80, 662.88 m2 (192.906 Acres). 
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Point-6– Ground Coverage Detail - 429437.056m2 (Plotted Colony 4, 22, 
362.31m2 + Group Housing 7,074, 746 m2)=      429437.056m2.  
Point-7 – FAR Details @ 1.72% for Group Housing Plot Area – 83, 023. 
326m2(Group Housing).     
Point-8 – Non FAR (including basement) – 25170.79m2(Group Housing).     
Point-9 – Built-up Area Details - 664412.826 m2 (1, 08, 194.116 m2 Group 
Housing + 5, 56, 218.71 m2 Plotted Colony). 
Point-10 – Total no of Plotted Unit – 1396 Units.  
Point-11 – Total no of Unit (Group Housing) - 672 (Residential Unit-376 + EWS 
Unit-72 + Service Personnel Unit-224).  
Point-12– Total no of Units (Plotted Colony + Group Housing) = 2068. 
Point-13 – Parking Provided for Group Housing – 493 ECS – Surface Parking 77 
ECS + Basement Parking 416 ECS = 493 ECS. 
Point-15 – No. of DG Sets (5 Total capacity 4000 KVA) Plotted Colony 2 X 750 
KVA + Group Housing 2 x 750 KVA + 1 X 1000 KVA. 
Point-18– Estimated Population – 34506 Population - Plotted Colony 32022 + 
Group Housing 2484) = 34506 Persons (floating population is not included.  
Point-19- Green area proposed @ 30.2% of plot area – 1, 20, 499.98m2 
instead of 8, 28, 780.01m2) (placed 14.5% of plot area).  
Point-20-Cost of Project – 750 Crore.  
 

7. POPULATION DENSITY – (ECA-2017 Page no. 52).  

S.No UNIT TYPE No. of  
Plots/UNI 
TS/FAR 

Population 
Basis 

Population 

1 
PLOTTED COLONY (A) 

a 
Residential Units of 
Area more than 
200m2  

1116  13.5 15,066 

b 
Residential Units of 
Area less than 
200m2 

280 9 2,520 

c 
Visitors of 
Residential Area 

 @10% of 
Residential 
Population 

1758 

2 
Facilities for Group Housing & Plotted 

d 
Nursery School (7 in 
Number)   

7786.15m2 @4m2/person 1946 

e 
Primary School (4 in 
Number)   

16753.98m2  @4m2/person 4188 

 
Higher Secondary 
School 

20234.28m2 @4m2/person 5059 
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d 
Dispensary (1 in 
Number) 

4168.27 m2 @15m2/person 278  

e 
Crèche (1 in 
Number) 

809.38 m2 @4m2/person 202 

f 
Religious Building (1 
in Number) 

870.00m2 5 Number of 
Pujari 

5 

g 
Club (1 in Number) 10,068.57m2 1000 person 

capacity 
1000 

 
Total  32022 

3 
GROUP HOUSING (B) 

a 
Dwelling Units  376 5 1880 

b 
EWS Population 72 2 144 

c 
Service Personal 
Population 

224 2 448 

d 
Commercial 37.20m2 @3m2/person 12 

 
1. Shopkeepers @ 

1/3rd of Retail 
Population 

4 persons   

 
2. Floating 

Population @ 
2/3rd of Retail 
Population 

8 persons   

e 
Visitors @ 10%   247 

 
Total 2484 

 
GRAND TOTAL POPULATION 34, 506 

 
 
 
 
 
 
 

Comparative Statements on Internal Roads and Service Road by 
Respondent No. 2,3,4,5 and 8. 
*Respondent No. 5 Haryana Shehri Vikas Pradikaran responsible for checking 
and approving service plan estimates part completion and occupation 
certificate for Malibu Towne (ECA-2017 Page no. 52). Project in Schedule 8 (b) 
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of MoEF Notification 14-09-2006” Township & Area Development Projects” 
(ECA-2017 Page no. 1 point.2). 

S.N. Responde
nt No. 2 
HSPCB 

Responde
nt No. 3 

MCG 

Responde
nt No. 4 

DTCP, 
Haryana 

Responde
nt No. 5 

HSVP 

Respondent 
No. 8 
MEPL 

1. Status 
of Service 
and internal 
Roads.  

Consent 
to 
Operate  

Annexure 
- 1, 2, 3, 
4, 5, 7, 9, 
10, 19, 
20, 21, 
27, 35 to 
49. 

Annexure 
- 1, 2, 3, 4, 
5, 7, 9, 10, 
19, 20, 21, 
27, 35 to 
49. 

No reply 
received 
as 
checking 
report 
issued for 
the 
completio
n of 
services 
which are 
not laid.  

The fact and 
figures 
adopted 
from 
Environment 
Clearance 
Application 
submitted by 
MEPL in 
2017 before 
the MoEFCC.  

2. Completio
n of 
Service 
and 
internal 
Roads. 

No claims 
and 
Objection
s raised 

MCG has 
taken over 
all services 
on 15-06-
2022 and 
provide 
three 
different 
written 
statements 
through 
RTI. 
Annexure – 
35 and 35-
A 

Approval 
to Layout 
Plan and 
Demarcati
on is still 
pending 
since 
2016.   

- 
Erroneou
s 
approvals 
while 
checking 
of 
services 
for part 
completi
on.  

Hearing is 
pending to 
ascertain 
the area 
and 
requiremen
t to obtain 
Environmen
t Clearance.   

3. Status of 
length & 
width of 
service road 
& internal 
roads, 
Pavement 
area and 
Foot Paths.  

No claims 
and 
Objection
s raised 

Size (length 
& width) of 
service 
road & 
internal 
roads, 
Pavement 
area (Sqm), 
Foot Path 
(Sqm) is 
given in 
Annexure – 
35 and 35-
A as Right 

No reply 
given 
despite 
issuance 
of Part 
Completio
n 
Certificate 
to 90% 
area.  

- No 
report on 
service 
road and 
roads 
connectin
g to 
unapprov
ed 
services 
and 
constructi
on of 

- No reply 
on 
Bifurcation 
of land 
under 
services 
with 
measureme
nts and 
actual 
position.   
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of Way 
(ROW) is 
not 
provided 

yet.  

unapprov
ed roads.    

4. Handover-
Takeover of 

service road 
& internal 
roads, 
Pavement 
area and 
Foot Paths. 

No claims 
and 
Objection
s raised 

How 
takeover of 
204.796 
Acres area 
was taken 
over needs 
reply as 
45% non-
saleable 
area (open 
space + 
Green 
area) is not 
available at 
site.  

Details on 
45% non-
saleable 
area (open 
space + 
Green area) 
with 
breakup is 
not 
provided 
yet.  

- No reply 
received 
on total 
area 
under 
service 
road & 
internal 
roads, 
Pavement 
area (Sqm), 
Foot Path 
(Sqm) was 
checked.  

Total area 
under 
service road 

& internal 
roads, 
Pavement 
area and Foot 
Paths is still 
not argued to 
ascertain the 
correctness of 
the Part 
Completion 
Certificates.  
 

5. Status of 
service road 
& internal 
roads, 
Pavement 
area and 
Foot Paths at 
the time of 
Takeover.  

No claims 
& 
Objection
s raised 
on the 
shortage 
of land 
under 
Open 
Space & 
Green 
Area. 

The 
receiver, 
MCG is not 
aware how 
much area 
under 
which 
category 
was taken 
over from 
Licensee 
Company. 
MCG 
doesn’t 
have 
details of 
land under 
services.   

The 
Licensing 
authority 
has failed to 
ascertain 
the area 
under 
services 
including 
Roads & 
Service 
Roads of 
Malibu 
Town.  

- No reply 
received. 
How 
much area 
under 
road was 
checked 
and 
approved 
is still 
awaited to 
ascertain 
total land 
under 
services.  

No 
information 
provided by 
Respondent
.  

 

 

 

 

2.  
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Comparative Statements on Green Area by Respondent number 
2,3,4,7 and 8 for 34506 Population (ECA-2017 Page no. 52) 
S.N. Respond

ent No. 
2 

HSPCB 

Responden
t No. 3 
MCG 

Respondent 
No. 4 
DTCP, 

Haryana 

Respondent 
No. 7 

Malibu 
Federation 

Responde
nt No. 8 

MEPL 

1. Total 
Green 
area. 

No 
informat
ion and 
no 
action.  

i. On 15-06-
2022 45% 
area under 
open space 
and Green 
area was 
taken over 
from 
Responden
t no. 8.  

ii. The land 
measuring 
83743.5 
Sqm 
(20.693 
Acres) 
under Park/ 
Green area 
was handed 
over by 
Respondent 
No. 8 to 
Respondent 
No. 3. 
Details are 
attached 
vide 
ANNEXURE 
–A- 34.   

iii. Whereas 
Responde
nt No. 3 
has been 
making 
payments 

to three 
members 
of 
Responde
nt No.7 
on 
account 
of 
maintena

Land under 
Green Area- 
stands 
provided in 
Malibu Town is 
12.064 Acres 
(6.25% of 
204.796 Acres) 
was admitted 
in Reply dated-
24-07-2023 
under point 
no. 4 on page 
no 5 (824).  
ii. Final 

Approval to 
Layout Plan 
is pending.  

iii. Demarcatio
n is still 
pending.  

i. Misleading 
figures 
submitted. 

ii. Land under 
Public 
Parks 
measuring 
14.054 
Acres 
(6.86%) 
admitted in 
Reply 
dated-14-
03-2023 
under 
point no. 7 
at page no. 
5 (617).  

iii. Land under 
Green Belt 
is not 
provided - 
???? 

iv. Three 
members 
out of four 
members 
of 
Responden
t No.7 are 
taking 
payments 
from 
Responden
t No. 3 on 
account of 
maintenan
ce of only 
Public 
Parks for an 
area 
measuring 

i. No details 
on Land 
under 
Green 
Area is 
provided 
in reply.  

ii. In 
Applicatio
n for 
Environm
ent 
Clearance 
before 
MoEFCC 
by 
Responde
nt No. 8 in 
2017 on 
Green 
area 
proposed  
@ 30.2% 
of plot 
area 
measurin
g 1, 20, 
499.98 
m2, 
which 
comes to 
29.776 
Acres. 

iii. same 
formula 
may be 
applicabl
e on plot 
area 
measuri
ng 8, 28, 
780.01m
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nce of 
only 
Public 
Parks for 
an area 
measurin
g 86255 
Sqm.  

iv. MCG is 
not 
paying 
any 
amount 
for 
GREEN 
belts of 
whole 
Malibu 
Town.  

v. MCG is 
not 
paying 
any 
amount 
for Parks 
under 
other 
RWAs 
called 
MTTRWA, 
MCRWA, 
and 
GSRWA.  

vi. MCG is 
not 
paying 
any 
amount 
for Parks 
under 
other 
Commerc
ial area & 
institutio
nal area.  

 

86255 
Sqm. 
Which 
comes to 
21.314 
Acres apart 
from area 
under 
Green Belt. 
See- 
Annexure- 
A-34-A to 
A-34-D.   

2 
measure
d as 
mention
ed in 
Applicati
on for 
Environ
ment 
Clearanc
e before 
MoEFCC 
by 
Respond
ent No. 8 
in 2017 
on 
Green 
area 
propose
d  @ 
30.2% of 
plot 
area.   

2. Green 
area 
available 

No 
informat
ion and 

i. All 
measurem
ents of 

iii. Respon
dent No. 8 
needs to 

RWAs may 
be Inquired 
for their 

Respondent 
No. 8 has 
done 
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no 
action. 

Public 
PARKS and 
GREEN 
BELTS 
must be 
with 
Responde
nt No. 3 as 
Takeover is 
recently 
done i.e 
15-06-
2023 from 
Responde
nt No. 8.  

ii. On what 
basis 
measurem
ents of 
Public 
PARKS 
were 
adopted 
while 
making 
payments 
for the 
maintenan
ce 
purposes.  

provide 
breakup of 
45% non-
saleable 
area.  with  

iv. Actual land 
measureme
nts may be 
conducted 
with the 
help of 
revenue 
department 
and ZTOs of 
MCG under 
the 
directions 
of DTCP.    

source of 
land 
measurem
ents.   

serious 
fraud with 
Open space 
and Green 
area and 
done illegal 
constructio
n and 
amalgamate
d in 
Saleable 
area for 
illegal gains 
by doing 
variation in 
plot size 
from 
approved 
category as 
planned in 
Layout plan.   

3. Details 
may 
be 
summ
oned 

No 
informatio
n and no 
action. 

The 
Respondent 
No. 3 may 
be asked to 
provide 
details of 
plot size as 
house Tax is 
taken by 
them on the 
basis of plot 
size.  

The 
Respondent 
No. 4 may 
check 
available 
green area 
and open 
space with 
encroachment
s and illegal 
sale of 
oversize plots.  

Respondent 
No. 7 may be 
asked to 
provide 
details of 
illegal 
constructions 
and 
encroachmen
ts. 

Respondent 
No. 8 may 
be asked to 
provide 
details of 
size of plots 
sold.  

 

 

Comparative Statements on Open Space by Respondent number 
2,3,4,7 and 8 for 34506 Population (ECA-2017 Page no. 52) 
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S.N. Responde
nt No. 2 
HSPCB 

Responde
nt No. 3 

MCG 

Responde
nt No. 4 

DTCP, 
Haryana 

Responden
t No. 7 

Malibu 
Federation 

Responde
nt No. 8 

MEPL 

1. Populatio
n Density   

No 
informatio
n 

No 
corrective 
measures 
taken 

Excess 
population 
allowed 
without 
taking stock 
of Open 
space and 
Green area 
to increase 
Population 
Density. 

Hiding 
informatio
n 

No concern 
shown 
Facilities not 
provided as 
per 
increased 
population 

2. Current 
populatio
n 

No 
informatio
n 

No 
mechanism 
to control 
excess 
population 
in the 
residential 

areas.  

Amendment 
in building 
plans and 
FAR not 
opposed to 
maintain 
Population 
Density 
against the 
services laid. 
Four story 
construction 
permitted.  

No 
concern 
shown  

 

 

4.  

Comparative Statements on Illegal/Unapproved Construction by 
Respondent number 2,3,4,7 and 8 for 34506 Population (ECA-2017 

Page no. 52) 
S.N
. 

Responden
t No. 2 
HSPCB 

Respondent 
No. 3 
MCG 

Respondent 
No. 4 
DTCP, 

Haryana 

Respondent 
No. 7 

Malibu 
Federation 

Respondent 
No. 8 
MEPL 

1. i. No 
concerns 
shown 
ii. DG Set 
increased 
from 10 nos 
to 15 nos on 
green area.  

i. No details 
obtained.  

ii. Most of Public 
Parks & Green 
Belts are under 
encroachment
s.  

i. No action 
initiated on 
the 
encroachment
s on Public 
Parks & Green 
Belts.  

No efforts 
made to 
stop Illegal/ 
Unapprove
d 
Constructio
n on Public 
Parks & 

i. Responsible 
for 42 
serious 
Illegal/ 
Unapproved 
Constructio
n on Green 
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iii. No action on 
unapproved 
change of 
Location of 
Entry-Exit of 
Commercial 
building 
relocated on 
green area.  

ii. No 
action on 
unapproved 
change of 
Location of 
Entry-Exit of 
Commercial 
building 
relocated on 
green area. 

Green 
Belts.  

area and 
open space.  

ii. Land for 
Service 
Road is 
sold.  

iii. Various 
hutments 
constructe
d on 
Green 
area, 
Public 
health site 
and 
Nursery 
area.  

 

 

 

8.  

Comparative Statements on DG Sets by Respondent number 
2,3,4,7 and 8 for 34506 Population (ECA-2017 Page no. 52) 
S.N. Respondent 

No. 2 
HSPCB 

Respondent 
No. 3 
MCG 

Respondent 
No. 4 
DTCP, 

Haryana 

Respondent 
No. 7 

Malibu 
Federation 

Respondent 
No. 8 
MEPL 

1 Number of DG 
SETS 
increased 
from 10 to 15 
and violation 
during GRAP 
was informed 
and Sh. 
Arpnesh 
Kaushik, AEE 
O/o R.O 
Gurugram (N) 
HSPCB visited 
the site but no 
action 
initiated.  

The JC-SBM, 
MCG issued 
NOC for the 
construction 
of Solid waste 
Treatment 
plant on Public 
health site 
adjacent to 
Under Ground 
water tanks to 
some 
unknown 
company.  

Number of DG 
SETS increased 
from 10 to 15 
and violation 
during GRAP.  

Involved in 
all offence.  
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ECA-2017 Page no. 4 & 5 POINT NO. 1.15. Facilities for treatment or disposal of solid 

waste or liquid effluents? 

Solid Waste -The solid waste generated from the project will be in form of:  

Domestic Waste - Approximately 15160 kg/day domestic solid waste is 

estimated to be generated from the project activity; this will be collected from 

designated locations and segregated into inorganic and organic wastes. The 

inorganic non-biodegradable wastes will be sold to authorize vendors for 

recycling and the biodegradable wastes will be disposed according to MSW 

(Management& Handling) Rules, 2000 and amended Rules, 2016.  

Hazardous Waste - No mechanism taken for hazardous waste will be 

produced from project activities except some spent oil generated from D.G. 

sets; which will be sold to recyclers authorized by State Pollution Control 

Board.  

Liquid effluents - During construction phase, sewage will be treated through 

septic tank. The wastewater in operation phase will be treated up to tertiary 

level in a STP having total capacity of 3440 KLD (3090 KLD for Plotted Colony & 

350 KLD for Group Housing Component respectively) and the treated sewage 

will be reused for flushing and landscape development. The rest of the treated 

water will be given to the nearby construction site for construction purpose 

only. Dewatered/ dried sludge generated from the STP plant will be used as 

manure for landscape development & tree plantation. 

Green Waste - ? No mechanism  

C & D Waste - ? No mechanism  

Polythene Waste - ? No mechanism  

Date : 07-01-2024                                                    

Place : Gurugram                                         Submission of Application    
                                                                       Raman Sharma                       
 

                                 CW-58, F.F, Malibu Town, Sector-47, Gurugram-122018 
                     +91 9818303690, mrramansharmaji@gmail.com  
 
 

888
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VERIFICATION : Verified that the contents under 1 to 21 of this Objection 
Application are true and correct to my knowledge and based on information 
derived from documents received from various Government Departments 
which are believed by me to be correct. No part of it is false.  

 
LIST OF DOCUMENTS –  
1. Annexure –A-1 - Copy of license no. 86 of 2008 issued by Director, Town and 

Country Planning Haryana Chandigarh to M/s Malibu Estate Pvt Ltd and Ors.   
2. Annexure – A-2 - Details of Land under license no. 86 of 2008 issued by 

Director, Town and Country Planning Haryana Chandigarh to M/s Malibu 
Estate Pvt Ltd and Ors.   

3. Annexure – A-3 - Copy of Part Completion Certificate vide Memo no. 5DP-
96/2580 Dated – 23- 2-1996 issued by DTCP, Haryana to M/s Malibu Estate 
Pvt Ltd and Ors for License no. 71-75 of 1992.  

4. Annexure – A-4- Copy of Occupation Certificate vide Memo no. ZP-5-Vol-
IV/SD(BS)/4724 Dated-10-03-2017 issued by DTCP, Haryana to M/s Malibu 
Estate Pvt Ltd and Ors for License no. 71-75 of 1992, 4-8 of 1993 and 15-19 
of 1994 for Group Housing Component for area measuring 11.89 Acres. 

5. Annexure– A-5- Copy of Occupation Certificate vide Memo no. 5DP-
2000/13077 Dated – 30-08- 2000 issued by DTCP, Haryana to M/s Malibu 
Estate Pvt Ltd and Ors for Group Housing Component for area measuring 
11.89 Acres.  

6. Annexure –A-6- Schedule of Plots, Apartments, Floors, Shops & Commercial 
site provided by M/s Malibu Estate Pvt Ltd.     

7. Annexure–A-7-Schedule of Plots & Area given in Demarcation Plan, 2008. 
8. Annexure –A- 8- Population Details given in approved Demarcation Plan. 
9. Annexure –A-9- Copy of Letter Memo no. 2251 Dated -15-02-2016 issued 

by Sh. A.K Maken, Superintending Engineer, HUDA Circle-II, Gurgaon to 
Chief Engineer-I, HUDA, Panchkula for approval of Service Plan Estimates of 
Group Housing Component for area measuring 11.89 Acres. 

10. Annexure –A-10- Copy of Drawing for Services for Group Housing 
Component for area measuring 11.89 Acres approved vide CE HUDA Memo 
No. 5018 Dated – 03-07-2000. 

11. Annexure –A-11- Detail of Plots  
12. Annexure –A-12- Copy of complaint Dated -19-08-2020 regarding variation 

in Plot size.   
13. Annexure –A-13- Copy of Letter Memo no. STP(G)/2021/1432 Dated- 22-

03-2021 issued by the STP, Gurugram to the DTP(P), Gurugram and the 
DTP(E), Gurugram regarding variation in Plot size.   

14. Annexure –A-14- Copy of Occupation Certificate vide Memo no.14067 
Dated- 23-11-2022 issued by the DTP(P), Gurugram for Plot no. PD-81, 
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Malibu Town, Gurugram despite variation is size viz a viz approved category 
of Plots in Layout Plan.   

15. Annexure –A-15- Details of Facilities (Community Buildings).  
16. Annexure –A-16- Status of Community Buildings of Malibu Town.  
17. Annexure –A-17- Status of Community Sites of Malibu Town. 
18. Annexure –A-18- Details of Community Buildings of Malibu Town given in 

approved Demarcation Plan. 
19. Annexure –A-19- Details of Public Utilities of Malibu Town approved Layout 

Plan.  
20. Annexure –A-20- Copy of GDR no. 024 Dated -08-03-2021 with FIR No. 628 

Dated -16-10-2020 at PS Sadar against M/s Malibu Estate Pvt Ltd on the 
complaint of Raman Sharma.   

21. Annexure –A-21- Copy of FIR No. 628 Dated -16-10-2020 registered at PS 
Sadar against M/s Malibu Estate Pvt Ltd and Ors by the DTP(E), Gurugram.  

22. Annexure –A-22- Copy of FIR No. 114 Dated -22-02-2021 registered at PS 
Sadar against M/s Malibu Estate Pvt Ltd and Ors by Fire Department, MCG, 
Gurugram.  

23. Annexure –A-23- Copy of FIR No. 322 of 2012 registered at PS Sadar against 
M/s Malibu Estate Pvt Ltd and Ors by Haryana Development Authority.  

24. Annexure -A-24 - Copy of FIR No.229 of Dated - 06-04-2023 registered at PS 
Sadar against M/s Malibu Estate Pvt Ltd and Ors by the DTP (E), Gurugram.  

25. ANNEXURE –A- 25 - Copy of Letter Memo no. STP(G)/2023/2830 Dated- 24-
04-2023 issued by the STP, Gurugram to the M/s Malibu Estate Pvt Ltd 
regarding revocation of Occupation Certificate of Club Building.  

26. ANNEXURE –A- 26 - Copy of Letter Memo no. GN/DTP-E/2023/13691 Dated- 
05-08-2023 issued by the DTP (E), Gurugram to M/s Malibu Estate Pvt Ltd 
regarding Club.  

27. ANNEXURE –A- 27 - Copy of Letter Endst no. STP (G)/2023/5194 Dated- 18-
08-2023 addressed to the Hon’ble SIC, Haryana by the STP, Gurugram 
regarding Layout Plan.  

28. ANNEXURE – A-28 - Copy of Letter Endst no. MCG/Consultant-Sanitation-
Cum-SSI-IV/2023/8428-8433 Dated-25-08-2023 issued by the Consultant 
Sanitation- Cum-SSI-IV, MCG to RWAs of Malibu Town on dumping of waste 
near water tanks.  

29. ANNEXURE – A-29 - Copy of Letter No. HSPCB/GRN/2023/619 Dated- 29-
08-2023 issued by the Regional Officer, Gurgaon Region(N), HSPCB to the 
Commissioner, MCG regarding ATR on dumping of waste.  

30. ANNEXURE –A- 30- Copy of Letter Memo no. STP (G)/2023/909 Dated- 19-
09-2023 issued by the STP, Gurugram to the M/s Malibu Estate Pvt Ltd 
regarding OC of Club.  
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31. ANNEXURE – A-31 - Copy of RTI reply vide letter no. HSPCB/GRN/2023/909 
Dated- 17-11-2023 issued by the Regional Officer, Gurgaon Region(N), 
HSPCB to Raman Sharma.  

32. ANNEXURE –A- 32 - Copy of dRR no. 191G-2023-24 vide FOR Book no. 0493 
with FOR no. 099 registered on 18-11-2023 against Gaurav Vahi for cutting 
of Trees on Public Health Site.  

33. ANNEXURE –A- 32 – A- Copy of Letter Endst no. GN/DTP-F/2023/23449 
Dated-11-12-2023 issued by the DTP (P), Gurugram to Joint Commissioner-
SBM, MCG.  

34. ANNEXURE –A- 33 - Copy of Letter no. HSPCB/WC8682-8712 Dated-13-12-
2023 issued by the Env. Engineer (HQ) For Chairman, HSPCB to officers 
concerned of Haryana in the matter OA-68-2022.  

35. ANNEXURE –A- 34 – Details of Parks/Green Belt Area Taken over by 
Respondent no.3 i.e MCG from Respondent no. 8 as per record received 
through RTI.   

36. ANNEXURE –A- 34 –A- Copy of Bill raised by MTSW RWA, Malibu Town 
before Respondent No. 3 with area of Public Parks as member of 
Respondent No. 7.  

37. ANNEXURE –A- 34 –B- Copy of Bill raised by MTRWA, Malibu Town before 
Respondent No. 3 with area of Public Parks as member of Respondent No. 
7. 

38. ANNEXURE –A- 34 –C- Copy of Bill raised by MTPRWA, Malibu Town before 
Respondent No. 3 with area of Public Parks as member of Respondent No. 
7. 

39. ANNEXURE –A- 34 –D- Copy of Letter Endst. no/MCG/EE-H/2022/48159 
Dated-22-11-2022 addressed to the SPIO-Cum-Chief Account Officer, MCG 
to the Executive Engineer (Horticulture), MCG regarding payment for the 
maintenance of Public Parks of Malibu Town.   

40. ANNEXURE –A- 35 – Details of Roads, Pavement and footpath Taken over by 
Respondent no.3 i.e MCG from Respondent no. 8 as per record received 
through RTI.  

41. Copy of Handover-Takeover of Malibu Town on 16-06-2023.  

42. ANNEXURE – A- 35 –B- Copy of letter memo no. ZP-5-vol-
IV/AD(RA)/2021/16699-701 dated 13-07-2021 issued by the DTP(HQ)For 
DTCP, Haryana to  STP, Gurugram.  

43. ANNEXURE –A- 35 –A- Handover -Takeover Receipt between MCG and 
MMPL.  

44. ANNEXURE – A-36 – Copy of Letter Memo no. 1795 dated – 13-02-20215 
issued by Executive Engineer, HUDA Division no. 6, Gurgaon to Estate 
Officer-II, HUDA, Gurgaon regarding Service Road and Green area Taken 
over by Respondent no.3 i.e MCG from Respondent no. 8 of Malibu Town.  
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45. ANNEXURE – A--37 – Copy of Letter Endst no. STP (G)/2015/783 Dated – 13-
02-20215 issued by Sr. Town Planner, Gurgaon to the Superintending 
Engineer, HUDA, Circle-II, Gurgaon and M/s Unitech Ltd regarding Service 
Road.  

46. ANNEXURE – A-38 – Copy of Letter Memo no. 4050-53 Dated – 16-04-20215 
issued by Executive Engineer, HUDA Division no. 6, Gurgaon to Sr. Town 
Planner, Gurgaon and DTP (P), Gurugram and DTP (E), Gurugram regarding 
Service Road.  

47. ANNEXURE –A- 39 to A- 50- Pictures of Green Area and Service Road.  
48. Annexure – A-51 – Sale of SUPER AREA in Group housing without any 

provision and description in Deed of Declaration and Building Plans and 
Occupation Certificate. 
  

 
49. Annexure – ANNEXURE –A-52- Copy of Sale Deed of property no. CW-58, 

F.F, Malibu Town, Sector-47, Gurugram on the name of Raman Sharma.  
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ANNEXURE – A-2 

 

ANNEXURE –A- 3  
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ANNEXURE –A- 4 
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ANNEXURE –A- 5 
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ANNEXURE –A- 6 

 

ANNEXURE –A- 7  
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ANNEXURE –A- 8 
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ANNEXURE – A-38  
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ANNEXURE – A-39 - Green Area & Service Road, Sector, 50, Malibu Town, Gurugram. 

Green Area & Service Road adjacent to Dispensary Site 
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50. Annexure – A-51 – Sale of SUPER AREA in Group housing  
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